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Efﬂ'-- By Advocate N.B.Singh

Judgeme bt by Hon'ble Mr. Tl JNerma, I:iR.

This application under Section 19 of the
;if-i_ Administrative Tribunal's Act has béan filed far
issuing a direction to the respondents to maintain 4

*-' : parity ip the scale of pay and other benefits of the

Lihagig

gf} ' 4,f- ODraftsman with that of Senior Lecturer in the Indian _%

F R e

Institute of Handloom Technology, Varanasi and pay

MR awk dif ferepce of the pay of the pest of Braftew';’
pay of :
and th@tsoxxlex of the/Seninr Lecturer.
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The grievance of the applic ant is that the Thlrd Pqﬁ

| ;Eﬁueatinnal Technical Institutinna and tha ﬁnniﬁm
J;;i}?{;ﬂhﬂmﬁuﬁar iﬂ Eﬁn instutute, it is stataﬂ La

Tachﬂnlngy, Varanasi vide urdar a&ted 4Eth

(ﬂnnexura 1). The Third Fay Hawiainm~ﬁuﬁmiﬁﬁ%§;
of
repkcement scale/fs. 650-960/~ for the scale 400

Revision Committee rec anmended the replrement scala'ﬁﬁ

Re. 650-1200/- fcr all other Group '8' posts except th&

pos t of Draftsman-cum-ﬁurkshnp Superintendent. The
grievance of the applicant is alsg that a superior sc ale -13
of R, 700-1300/- has becn rec ommended for the postof f
Senior lLecturer although the responsibilities assigned

to the Uraftsman is simila to that of the Senior

Lecturer.

i The further €ase of the applicant is that
promotion

there is a clear line DFLﬁgﬁmmﬁ for all the post s of

the Institute except the post uF of Draftsman-cum—W rk-

shop Superintendent because there is anly one pest in

that category. 1In absence of promotional channels for the

Pet of Draftsman-Workshop Superintendent, the applicant

is stagnating at the maximum of the scale. The Workshop

other |
Surerintendents appointed 1n/51mllar eEhxk Educational

Ipstututions, hith is stated ,R%Xx® are grawing higher aeaka*9 f
di rik -
of pay of R. 700-1300/-. The wfhiss in the scale of L

pay of the applicant vis-a-vis his counter parts iﬁ




Fourth Pay Revision Eﬁmmittab Hﬂﬁﬂ’ﬂﬁlhf

annthar representation addressed ta hhﬁ ﬁhfffi;

Fourth Pay FRevision Commission um'Tﬁ@ﬁﬁ@Tgﬁ_nﬁ "

This rgprsaantatinn also does not appear ta-hgwi;g*

the Pay Revision Commission and accordingly, a sef

AT scale of pay has been recommended for the post of % e
Draftsman-cum-Workshop Superintendent of the Indian E;Z% ¥

Institute of Handloom Technology. Hence, this applleaﬁiﬁﬁ
§

for the reliefs mentioned above. | f

4 This petition has been gpposed by the
| respondents by filing a Written Reply. It has been | s
;Efiz | averred that there are promotiopal avenues for the
0;?* post of Draftsman-cum-Workshop Spperintendent to the
Aih ; post of Workshop Foreman and Assistant Weorkshop
Superintendent., |

5 e have h-ard the learned counsel for the

L

. parties and perused the record. The learned counsel
for the applicant urged that a direction be issued to
the respondents to consider the Ie resc ntation

aic> hiifore § G Gt |
(Anne xuse A-4) filed by the appllcantLPith a ra&sﬂﬁadﬁ

and speaking order.
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- /implemented, pursuant to which the appli

been given the p&p&éﬂ&hﬁﬁt §¢&@a ﬁf1ﬁQﬁw

This re present ation, the:afara}haﬂbaﬁﬁﬂﬁfﬁf@

and no direction me as praycd for, can be iaa@ﬁ@iﬁﬁ;7*

respondents,

7. It may nct be out of place to ﬁénti@ﬁfh@gg;fﬁﬂ

that the Courts/Tribunals are not the proper authﬂr@gﬁﬁﬁ

to recommend scales of pay to be given to dif ferent

categories of the Government employees. It is the

function of the expert body such as Pay Revision
Commission which recommends the pay scales to be |
of employees !
glven to different categories /after hearing the
delegation of different associations and examining I

other relevant materials to determine as to what pay

‘v scale should e recommended for which category aof
is

the employees. This Tribunal!bguinuslyjnnt in a .

pnsifinn to consider the correctness or ctherwise of tha
stand taken by the applicant on the basis of the slanﬂamib
material on the record. That being s0, No direction -
a@s prayed for in the circumstamces of the c ase discus&#@';f

above, can be issued. The Fifth Fay Revision Enmmiagigﬂ_ﬁf

has already been constituted. The applicant, th&réﬁarﬁﬁ“Ff
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